ORGINAL IN HINDI
GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION
DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION

LOK SABHA
UNSTARRED QUESTION NO. 479
TO BE ANSWERED ON 25" JUNE, 2019
REVIEW OF SUBSIDY SCHEMES

t479. DR. RAMAPATI RAM TRIPATHI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION 39HIFdT ATHe, e AR Adsifad TaRor #31 be pleased to state:

(a) whether the Government proposes to review the implementation
of Food Security Act and food subsidy schemes;

(b) if so, the details of the proposed amendments in the aforesaid
schemes;
(c) whether the role of States/Union Territories in the aforesaid

schemes is also likely to be reviewed; and

(d) if so, the details thereof?

ANSWER
MINISTER OF CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION
(SHRI RAMVILAS PASWAN)

(a) to (d): The National Food Security Act, 2013 (NFSA) has been
successfully implemented in all 36 States/UTs in the country. The Act is
being operated under the joint responsibility of the Central and State/Union
Territory (UT) Governments. With an intended coverage of 81.35 crore, the
Act provides for coverage of upto 75% of rural population and upto 50% of
urban population for receiving highly subsidized foodgrains under Targeted
Public Distribution System (TPDS), thus covering about two-thirds of the
total population. Coverage under the Act is substantially high to ensure
that all the vulnerable and needy sections of the society get its benefit.
Beneficiaries covered under NFSA are entitled to receive foodgrains at
Rs.1/2/3 per kg for coarsegrains/ wheat/ rice respectively. No proposal to
amend the Act or the food subsidy schemes is presently under
consideration of the Government.
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